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passed by this Tribunal in the above said application(s) on 	_23988 
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Encl 	As above 
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BEFORE THE (ENTRAL ADMIP4ISTtATIlE TRIBUrPL 
BANGA LORE BEt'tH : BANGALORE 

DATED THIS THE 23RD DAY OF SEPTEMBER, 1988 

PRESENT: HONIBLE SHRI JUSTICE K. S • PUTTASWAMY . . .VICE.CHAIRMAN 

HON'BLE SHRI P. SRINIVASAN 	 •.JEMBER (A) 

APPLICATION  

JAGADISH K.C. 
Lower Division Cl.rk(TA), 
0/0 The Accounts Officer, 
Telecom Accounts, 
Karnataka Circle, 
Bangalore .560 009. 

The Union Government of India, 
represented by 
The General Manager Telecom., 
Karnataka Circle, 
Bangalore.9, 

The Director General Telecom., 
Department of Telecommunication, 

-. New Delhi 

APPLICANT 

RE SIONDENTS 

(Sri M. Vasudeva Rao ........ Advocate) 

This application having come up for hearing 

before this Tribunal to4ay, Hon'ble Shri Justice K.S. 

	

Y 	1TPut.taswamy, Vice.Chairman, made the following : 

£ 

Cr  

This is on application made by the applicant 
'- 

	

\, 	Gnder Section 19 of the Administrative Tribunals Act, 

1985 (Act). 

1/ 	 - 
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- whole amount of bonus with interest thereon at 12% 

6' 	Shri Vasudeva Rao, learned counsel 

appearing for the respondents sought to support 

the impugned action of the respondents. 

The guidelines stipulate the payment 

of bonus for the year and the deduction of one 

day's bonus towards the fund. 

8' 	Any deduction to be made from salaries 

and all other amounts like bonus due to any 

employee of Government, can only be done with 

the authority of law or the voluntary agreement 

of the employee and not otherwise. The 3GM and 

Unions cannot bind all employees. Their agreement 

however laudable is not the agreement of all the 

employees. 

9 V 	The guidelines themselves do not 

refer to any law authorising the deduction 

Shri Rao also has not shown us any law authorising 

the deduction of one day's bonus towards the fund 0  

1O 	The applicant had not agreed for the 

deduction. If that is so, then there cannot be 

any deduction at alllol  

We have pointed out that deductions 
/  

from bonus cannot be made without the consent 
, 

07  of the concerned employee. We do hope and trust 

that the respondents will take this as a general 
/7 

,/• enunciation and regulate matters accordingly, 
r 	 - 

without however undorc what has already been 

done except in the case of the applicant which 

will be regulated in terms of our order; 



In the light of our above discussion, 

we make the following orders and directions:- 

(a) We declare that from out of the 
productivity linked bonus payable 
to an employee of the department 
for the financial year 1986-87, 
there cannot be any deduction 
towards the Prime Minister's 
National Relief Fund unless the 
same is voluntarily agreed to 
by the concerned employee and the 
directions issued to the contrary 
in guide lines dated 23.9.1982 
issued by the Government in the 
Ministry of Convrnnication shall 
not be enforced without such 
agreement 

(b) We direct the Respondents to make 
payment of 42 days bonus due to 
the applicant for the financial year 
1986-87 with expeditiotjfl in any 
event within a period -btA dars from 
the date of receipt of this order. 

Application is allowed. But in the 

circumstances of the case we direct the parties 

to bear their own costs. 
c  

- 	- - 	 S d 
SjUTESWAWY) 	(P. SRINIVASAN) 

•• 	J. / 	VICE ..CHAIRMAN 	 MEMBER (A) 
) J1, 

/1' ---"" 	- 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex(BDA) 
Indiranagar 
Bangalore — 560 038 

Dated s 4 OCT1988 

To 

Shi Sajeev Ma1hora 5. 	fl/s All India Reporter 
All India Law Journal Congressnagar 
Hakikat Nagar, Mal Road Nagpur 
New Delhi — 110 009 

Administrative Tribunal Reporter 
Post Box No. 1518 
Delhi — 110 006. 

3. 	The Editor 
Administrative Tribunal Cases 
C/c Eastern Book Co. 
34., •,Lal 	Bagh 
Luckrjcw — 226 001 	 ., 

4. 	The Editor.. 
Administrative Tribunal Law Times 
5335, Jawahar Nagar 
(Koihapur Road) 
Delhi — 110 007 

Sir, 

I am directed to-forward herewith a copy of the under me-ntioned 

a 	 order passed by a Bench of this Tribunal comprising of 	Hon 'ble 

fir. 	)uetLcs K.S. Putt*eiimy .• Vice-Chairmàn,io 

and 	Hon'ble Mr. 	P. Srinivaean 	•• Member (A) with a 

request for publication of the order in the journals. 

Order dated 	23-9-ee passed in A.Nos 	1107/88(r) 

YoU $ ?aLthfully, 

Ci( (B.u.. 	•: 	EDOY) 
REGISTRAR(J) 
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Copy with enclosures frWar.ded for information to 

-The Registrar, Central Administrative Tribunal, Principal Bench, 
Faridkot House, Copernicus rlarg, Now Delhi - 110 0010 

The Regitrar, Central Administrative Tribunal, Tamil Nadu Text 
Book Sooiety. Building, D,P,I, Compounds, Nungambkkam, Madras - 600 006. 

Thc Registrar, Central AdministrativTribunal, C.G0.Comlex, 
234/4, fC Bose Road, Nizam Palac 	Clcutta - 700 020. 

The Registrar, Central Administtativo Tribunal, CGO Complex (CBD), 
1st Floor, Near Konkon Bhavan, Iew Bombay 	400 614. 

The Registrar, Central,  Administrativ.a.Tribunal, 23-A, Past Bag No. 013, 
Thorn Hill Road, Allahabad - 211, 001 	. 

The Registrar, Central Administrative TribunalS.C.C. 102/103, 
Sector 34-A, Chandigarh. 

The Registrar.. Central /ñdministretive.Tibunal, Rajgarh Road, 
Off hillcr Road, Gijwahati - 781 005 

"The Registrar, ContoJ. Administrative Tribunal, Kandamu1athil Towers, 
5th & 6th Floors, Opp. Maharaja College,. M.G. Road, Ernakulam, 
Cochin 	662 001, 

The 	istrar Central Administrative Tribunal, CAPVS complex, 
'5 C:vil Lines, Jabaipur (ciP). 

100 

i' 	The Registrar, Central Administrative Trihunal,C/o Rajasthan High Court, 
Jori 	cthsn) 

The Remistrar, Central Administrative Tribunal New. Insurance Building 
Coniole. 6th Floor,'Tilak Road, Hyderabad. 

Registrar, centràlAministratie Tribunal,Navngpura 
Near Sardar Patel Colony, tiamanapura, Ahmedabad (Gujarat). 

The Registrar, Central Administrative Tribunal, Dolamundai, 
Cuttak - 753 001 (Orissa). 

Copy with enclosures also to 

I:i :Court Officar; (Court I) 

2 	Court Officer.  (Court II) 

ENKATA REDDY) 
Pul REGISTRAR (3) 

The Registrer, Central Administrative Tribunal, 88A B.M. Enterprised, 
Shri Krishna Nagar, atha - I (Bihar). 
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BEFORE THE CENTRAL ADMINIST(ATIvE TRIBUr1AL 
BANGALORE BEIH: BANGALOBE 

DATED THIS THE 23RD DAY OF SEPTEMBER, 1988 

PRESENT: HON'BLE SHELl JUSTICE K.S.PUTTASWAMY .S.VICE..CHAIRMAN 

HON'BLE SHRI P. SRINIVASAN 	...MEMBER (A) 

JAGADISH K.C. 
Lower Division Clerk(TA), 
0/0 The Accounts Officer, 
Telecom Accounts, 
Karnataka Circle, 
Bangalore .560 009. 

The Union Government of India, 
represented by 
The General Manager Telecom., 
Karnataka Circle, 
Banga lore .9. 

The Director General Telecom., 
Department of Telecommunication, 
New Delhi .4 

APPLICANT 

RE SPONDENTS 

(Sri M. Vasudeva Rao ....... Advocate) 

This application having come up for hearing 

before this Tribunal today, Hon'ble Shri Justice K.S. 

Puttaswamy, Vice.Chairman, made the following : 

This is an application made by the applicant 

under Section 19 of the Administrative Tribunals Act, 

1985 (Act). 

000I 



Shri K.C. Jagadish, the applicant before 

us, is working as a Lower Division Clerk (Ut) in 

the Department of Telecommunication, 

For the financial year 1986.87, Government 

sanctioned productivity linked bonus (bonus) to 

the employees of the Department for 42 days. On 

the payment of the same, Governnent in the Ministry 

of Comunication, on 23.91987 (Annexure-.A) issued 

guidelines inter alia stipulating the deduction of 

one day's bonus payable to the employees towards 

Prime Minister's National Relief Fund (Fund).. 

In conformity with the same, the applicant was 

offered 41 days bonus which he declined to receive 

on the ground that there cannot be any such deduction 

in any event without his agreement for the same. 

On the authority not acceding to the same, the 

applicant has approached us for appropriate 

directions. 

In their reply, the respondents have 

asserted that Governnlent in its guidelines had 

provided for deduction of one day's bonus as 

the same had been agreed to by the Joint Consultative 

Machinery (3CM) and the Unions and is therefore 

authorised. 	 - 

50 	Shri 3aadish contends that the 

deduction of one day's bonus to the Fund was 

unauthorised and illegal and prays that the 

respondents be directed to make payment of the 

I. A -~ I , 
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whole amount of bonus with interest thereon at 12%.. 

6' 	Shri Vasudeva Rao, learned counsel 

appearing for the respondents sought to support 

the impugned action of the respondents. 

71 	The guidelines stipulate the payment 

of bonus for the year and the deduction of one 

day's bonus towards the fund. 

8 	 Any deduction to be made from salaries 

and all other amounts like bonus due to any 

employee of Government, can only be done with 

the authority of law or the voluntary agreement 

of, the employee and not otherwise. The JCM and 

Unions cannot bind all employees. Their agreement 

however laudable is not the agreement of all the 

employees. 

9 	The guidelines themselves do not 

ref er to any law authorising the deduction; 

Shri Rao also has not shn us any law,  authorising 

the deduction of One day's bonus towards the fund. 

lO 	The applicant had not agreed for the 

deduction. If that is so, then there cannot be 

any deduction at all 

ll. 	We have pointed out that deductions 

from bonus cannot be made without the consent 

of the concerned employee. We do hope and trust 

that the respondents will take this as a general 

enunciation and regulate matters accordingly, 

without however urdoing what has already been 

done except in the case of the applicant which 

will be regulated in terms of our order; 
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12. 	In the light of our above discussion, 

we make the following orders and directions:. 

(a) We declare that from out of the 
productivity linked bonus payable 
to an employee of the department 
for the financial year 1986..87, 
there cannot be any deduction 
towards the Prime Minister's 
National Relief Fund unless the 
same is voluntarily agreed to 
by the concerned employee and the 
directions issued to the contrary 
in guide lines dated 23,9.1982 
issued by the Government in the 
Ministry of Coninunication shall 
not be enforced without such 
agreement 

(b) We direct the Respondents to make 
payment of 42 days bonus due to 
the applicant for  the f inancial year 
1986.87 with expeditiog,j in any 
event within a period -bt das from 
the date of receipt of this order. 

	

13. 	Application is allowed. But in the 

circumstances of the case we direct the parties 

to bear their own costs. 

S3- 	 sat- 
k1(ks.ijrfAsw,wy) ' 	(P. SRINIVASAN) 
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